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21.07.2017 - T.P. No. 158 / 2016, C.P — 491 / 2016 HC Peekay
Mercantiles Pvt. Litd. & Others.

ORDER

Ld. Lawyer on behalf of the R.B.l. is present.

The petitioner is found absent. On perusal of the record, it reveals that
petitioner were directed to furnish the documents within 4 weeks as on 26™
April, 2017 as required by R.B.I. but they failed to furnish desired documents
to the R.B.I. Consequent upon which the R.B.l. is not in a position to
scrutinize the papers and give necessary approval for the merger. To that
effect. R.B.l. has already filed an affidavit before this Bench. Since the
petitioner is absent, therefore, next date is fixed on {3*\ Px\,ga%?g, 2017 as a last

chance.

(MANORAMA KUMARI)
MEMBER (J)




